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REPORT OF JOINT COMMITTEE IN COMPLIANCE OF THE ORDER 

IN THE MATTER - ORIGINAL APPLICATION NO. 84/2020(WZ) 

(DHANANJAY BALWANT KOKATE AND ORS. VERSUS UNION OF 

INDIA & ORS) RELATED TO GARBAGE PROCESSING PLANT AT 

SURVEY NO. 51/10, AMBEGAON BK., PUNE 

 

1.0 BACKGROUND: 

Hon’ble NGT in the matter - Original Application No. 84/2020 (WZ) (Dhananjay 

Balwant Kokate & Ors. Versus Union of India & Ors) related to garbage processing 

plant at survey no. 51/10, Ambegaon (BK), Pune, passed an order dated 17.11.2020 

(Annexure-I) which is reproduced as follows: 

“…1. Grievance in this application is against setting up of a Garbage Processing Plant 

at Survey No. 51/10, Ambegaon Bk., Pune-411046, in violation of environmental norms. 

The applicants have inter-alia alleged that the site is close to residential area and a drain 

and thus the operation of the plant will be hazardous to the public health. It is also 

mentioned that the site caught fire on 01.11.2020 making the residential area like a gas 

chamber. Such incidents can again take place. The site therefore, needs to be shifted to 

any other appropriate place. 

 

2. Before considering the matter, we direct constitution of a joint Committee of CPCB, 

State PCB and Collector, Pune. The State PCB will be the nodal agency for compliance 

and coordination. The said Committee may look into the grievance and take such further 

action as may be found necessary, following due process of law. 

 

3. An action taken report may be filed before the next date by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF.” 
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2.0 JOINT COMMITTEE: 

In compliance with the aforesaid order of the Hon’ble NGT, a committee consisting 

of the following members constituted for inspection of aforesaid plant and submission 

of a factual report. 

 

a. Representative of Central Pollution Control Board:  

Shri. Pratik D. Bharne, Scientist E. Regional Directorate, CPCB, Pune.  

b. Representative of Maharashtra State Pollution Control Board: 

 Shri. Nitin Shinde, I/c. Regional Officer, MPC Board, Pune, and Shri. Pratap 

Jagtap, Sub Regional Officer, MPC Board, Pune-I. 

c. Representative of The Collector, Pune: 

 Shri S.P. Patil, Circle Officer, Revenue Department, Pune. 

 

3.0 VISIT OF COMMITTEE TO GARBAGE PROCESSING PLANT: 

 

The committee members visited the Garbage Processing Plant located at site Survey 

No. 51/10, Ambegaon Bk., Pune on 09.09.2021 after second wave of COVID 19 

pandemic.  Pune Municipal Corporation (PMC) Officers- Shri Ajeet Deshmukh, Dy. 

Municipal Commissioner, SWM Department, PMC, Shri Mukund Barve, Executive 

Engineer, PMC and other PMC officials were present during the visit.  

 

The location of the plant and layout of plant is provided at following images. 
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Image-01- Location of Ambegaon Budruk, Pune 

  

 

 

Image-02-Location of PMC Garbage Processing Plant,  

Ambegaon Budruk, Pune 

  

Ambegaon Budruk, Pune 

PMC Garbage Processing Plant  

18°26'50.4"N 73°50'30.4"E 
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Image-03-Aerial View of PMC Garbage Processing Plant,  

Ambegaon Budruk, Pune 

 

 

PMC Garbage Processing 

Plant 
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Image-04 Layout plan/map including Garbage Processing Plant  

in Ambegaon BK, Pune (Source-PMC) 
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Image-04 Layout plan/map-Garbage Processing Plant, Ambegaon BK, Pune  

(Source-PMC) 
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4.0 OBSERVATIONS & FINDINGS:  

 

Based on the site visit and information/communications (letter dated 17.09.2021-

Annexure-II & letter dated 17.11.2021- Annexure-III) received from PMC to 

MPCB, following observations are drawn: 

 

4.1 GARBAGE PROCESSING PLANT: 

Pune Municipal Corporation (PMC) had earlier plan to install Solid Waste 

Processing Plant consisting of as MRF, RDF and Compost Facility of capacity 200 

MTD, at this location.  

 

Total plot area is 20979 sq.mt. which is reserved in development plan as Garbage 

Processing Plant, out of which 3313.7 sq.mt area is in hand/possession of PMC. The 

proposed area for existing garbage processing plant, 4686.3 sq.mt.  

A permanent shed with dimension of 50m x 40m (2,000 sq.mt) is constructed within 

the 3313.7 sq.mt area which is possession of PMC for existing Garbage Processing 

Plant where Material Recovery Facility (MRF) is provided. The machinery/equipment 

present in the MRF (with capacity 150 MTD) are Material Handling (feeder & 

conveyors), Screening (Trommels), Size Reduction (Shredder), Density Separation 

(Air Density Separator), Metal Detection and other equipment. The details of which 

are provided at Annexure-IV. The photographs taken during the site visits of the 

plant/facility are provided in Annexure-V. 

 

Further, it is informed by PMC vide above letter dated 17.09.2021 that only 

Material Recovery Facility (MRF) for 150 MTD capacity is proposed at Garbage 

Processing Plant.  
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4.2 The Observations/Remarks of the Committee with reference to allegations 

by the Applicants are given, as below: - 

 

Sr. 

No. 

Allegations by 

the Applicant 

Observations/Remarks 

a 

 

Respondent no. 5 

i.e. Pune 

Municipal 

Corporation has 

not obtained 

prior 

Environmental 

Clearance.  

In EIA Notification, 2006, Common Municipal Solid 

Waste Management Facility (CMSWMF) is mentioned as 

Category B project, will require Environmental Clearance 

(EC) from State Environment Impact Assessment 

Authority (SEIAA).   

 

Ministry of Environment, Forest and Climate Change 

(MoEF & CC) vide letter dated 03.07.2017 (Annexure-

VI), has communicated that, the municipal solid waste 

processing activity except landfill site, if proposed as 

standalone activities are not covered under item 7(i) of 

EIA Notification, 2006, hence do not required prior 

Environmental Clearance.  

In view of the above, as there is no landfill site is 

proposed in the said Facility, EC may not be required.   

b The said piece of 

land was initially 

residential area 

as per the 

development 

plan notified by 

Chronology of the events regarding sanctioned 

development plans of Ambegaon Bk given in PMC letter 

dated 17.11.2021 (Annexure-III), are given as follows: 

1. The village Ambegoan Budruk was included in Pune 

Municipal Corporation limit by Urban Development 

Department, Government of Maharashtra with 
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the Respondent 

no. 5 i.e. Pune 

Municipal 

Corporation and 

changed the 

reservation of the 

said plot without 

holding any 

public hearing 

and without 

consent of the 

residence.  

reference to vide Notification no. PMC-3096/1798/ 

CR- 259/UD-22 on 11.09.1997. 

2. Pune Municipal Corporation had prepared draft 

development plan for extended limit and was published 

vide resolution no. 388 on 27.12.2002 for suggestions 

and objections of the public as per section 26 of the 

Maharashtra Regional Town Planning (MRTP) Act, 

1966. In the said draft development plan PMC 

proposed reservation for Garbage processing plant 

(GPP) at SR.No. 51 (part), Ambegoan Bk, Pune.  

3. After receipt of suggestions and objections from 

citizens planning committee, working under Divisional 

Commissioner Office, Pune, has submitted its report to 

Local General Body of Pune Municipal Corporation.  

4. Pune Municipal Corporation published modified draft 

development plan on 21.03.2005 under section 28 of 

MRTP Act, 1966. In modified draft reservation for 

Garbage processing plant (GPP) at SR.No. 51 (part), 

Ambegoan Bk, Pune, was continued and submitted to 

Urban Development Department, Government of 

Maharashtra. 

5. Urban Development Department, Government of 

Maharashtra has sanctioned final development plan 

vide Government Notification no. TPS-1808/247/CR-

1408/DP sanctioned /UD-13 on 02.03.2012.  

6. Also part of pending development plan for the same is 
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sanctioned by Urban Development Department, 

Government of Maharashtra under section 31 of MRTP 

Act, 1966 vide Notification no. TPS-1813/CR-

593/13/DP/Sanction/UD-13 dated 13.02.2014. 

Reservation for Garbage processing plant (GPP) at 

SR.No. 51 (part), Ambegoan Bk, Pune was continued 

in the same. 

c Respondent no. 5 

i.e. Pune 

Municipal 

Corporation has 

cut numerous 

trees before 

commissioning 

of said plant. 

PMC vide letter dated 17.11.2021 informed that no trees 

cutting was carried out. During visit, it was observed that 

PMC has completed work of shed in past, and therefore, 

Committee unable to comment regarding cutting of trees.  

d PMC has not 

provided Display 

Board at the 

entrance of the 

Plant. 

Display board was not observed at the entrance of the 

Plant during this committee visit on 09/9/2021. 

e PMC has carried 

out illegal and 

unscientific 

dumping at the 

said plant since 

Feb-2020.  

PMC vide letter dated 17.11.2021 (Annexure-III) 

submitted that,  

 PMC has started trial run for dry waste processing 

from 20.09.2020.  

 From period 20.09.2020 to 31.10.2020, total 2092 

Metric Ton (MT) dry waste was processed. 
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 On 01.11.2020 the said plant was set on fire by 

unknown people from the same date plant is not in 

operation till date.  

PMC has applied for authorization under The Solid Waste 

Management Rule, 2016 to MPCB for processing solid 

waste as MRF, RDF and compost facility of capacity 200 

MTD at Survey No. 51/10, Ambegaon Bk., Pune-411046 

on 01.09.2020. The said application is in process at 

MPCB.   

PMC vide letter dated 17.09.2021 (Annexure-II) 

informed that they are proposing only Material Recovery 

Facility (MRF) for 150 MTD capacity.  

 

During committee visit, plant was not in operation. Some 

dry waste mostly plastic observed lying in the west side of 

shed, in premises (Photo, Annexure-V). PMC has 

installed the said facility without obtaining Consent to 

Establish/Authorisation and total 2092 MT dry waste 

processed from 20.09.2020 to 31.10.2020 till the fire 

incident (i.e. on 01.11.2020) as above. 

 

f After 2014, 4 to 

5 permissions for 

residential 

projects are 

given in nearby 

The information regarding permissions given by the PMC 

is not available with Committee.  

During visit, it was observed that, towards north side from 

the shed of waste processing plant, there is only about 4 

feet open space up to boundary of the plant. There is a 
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area which are 

inside 200 mts 

and 500 mts 

radius and said 

plant is 

surrounded by 

residential area. 

residential project/buildings towards the North-East 

direction of the Plant. This residential project/ buildings is 

15.24 m away from the existing Plant boundary (refer 

Image- 4 & 5).  

The vacant land in East and West side of existing plant 

are reserved land for Garbage Processing Plant. The 

natural drain/Nala is flowing in west direction at distance 

of about 36 m from the centre of the Drain/Nala to the 

shed boundary. 

  

4.3 Rule 3(31) of SWM Rules 2016 defines “Material Recovery Facility” as 

“materials recovery facility” (MRF) means a facility where non-

compostable solid waste can be temporarily stored by the local body or any 

other entity mentioned in rule 2 or any person or agency authorised by any 

of them to facilitate segregation, sorting and recovery of recyclables from 

various components of waste by authorised informal sector of waste pickers, 

informal recyclers or any other work force engaged by the local body or 

entity mentioned in rule 2 for the purpose before the waste is delivered or 

taken up for its processing or disposal; 

 Rule 3(35) of SWM Rules 2016 defines “Processing” as "processing" means 

any scientific process by which segregated solid waste is handled for the 

purpose of reuse, recycling or transformation into new products; 

 

Processes intended/plant & machineries installed at the site, as observed by 

the committee, reveal that wastes would not just be subjected to segregation, 

sorting and recovery of recyclables from various components of waste by 

authorised informal sector of waste pickers, informal recyclers or any other 
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work force engaged by the local body for the purpose before the waste is 

delivered or taken up for its processing or disposal but are intended for 

various processes (viz. segregation, screening by using trammel, size 

reduction using shredder,  belling using Double Bucket, etc.) leading to 

product/by-product/rejects. As per the initial application made dated 

01.09.20219 for grant of authorisation under SWM Rules, 2016 by PMC to 

MPCB reveals MRF, RDF and Compost – 200 MT/Day as product, NIL as 

by-product and 20 MT/Day as rejects. It may, therefore, be categorised as 

Processing Facility and not Material Recovery Facility in accordance with 

aforesaid Rule 3(31) and Rule 3(35) of SWM Rules 2016.   PMC, however, 

later vide letter dated 17.09.2021 (Annexure-II) informed that they are 

proposing only Material Recovery Facility (MRF) for 150 MTD capacity.   

 

4.4. Regarding, Buffer Zone around the Garbage Processing Plant, it is 

mentioned in the Section-3 (7) in the SWM Rules 2016 that “buffer zone” 

means zone of no development to be maintained around solid waste 

processing and disposal facility, exceeding 5 TPD of installed capacity. This 

will be maintained within total land area allotted for the solid waste 

processing and disposal facility.”  

 

CPCB issued Guidelines on Buffer Zone around waste processing and 

disposal facilities in April, 2017 in compliance of the Section-14 (h) of the 

SWM Rules 2016. The same was revised by CPCB vide letter dated 

15/4/20219 and copy of the revised guidelines is given at Annexure-VII.  

 

Provisions, as mentioned at Page no.13 of the aforesaid revised Guidelines, 

are reproduced below-  
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“1. Land of 200-500 m from the boundary of the processing unit is 

excluded for setting up of the facilities but it is mandatory outside the 

project site as “No Development Area” for 30 years.  

2. “No development Area” can be utilised for agriculture purpose.” 

 

There are certain criteria for site selection for setting up of Sanitary Lanfill 

(please refer Schedule-I (A) of SWM Rules 2016), however, there is no such 

siting criteria applicable for setting up waste processing facilities (please refer 

page 9 of the said revised guidelines given at Annexure – VII).   

 

In view of the above, in case PMC proposes the said facility as Material 

Recovery Facility, which has been proposed by PMC vide letter dated 

17.09.2021 (Annexure-II), the requirement of Buffer Zone and Siting Criteria 

may not be applicable. However, in case their proposal is for Waste Processing 

Facility, the aforesaid requirement of Buffer Zone may be applicable. PMC has 

further mentioned the need of such facility, in the letter dated 17.09.2021, in 

view of addition of 23 new villages to PMC administrative limits leading to 

increase in generation of around 250 to 300 MT of waste daily thereby 

increasing the load on the existing waste disposal system.   However, MPCB 

may examine the same about facility falling under Waste Processing Facility or 

Material Recovery Facility and applicability of buffer zone thereto while 

processing grant of authorisation to PMC in accordance with provisions under 

SWM Rules 2016. 

 

The PMC has installed the said facility without obtaining Consent to 

Establish/Authorisation and it is informed that total 2092 MT dry waste 

processed from 20.09.2020 to 31.10.2020 till the fire incident (i.e. on 
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01.11.2020). MPCB needs to take action against such violations as per 

aforesaid order of the Hon’ble NGT. 

 

PMC should remove all the plastic waste/other waste which is haphazardly 

spread, inside the premises, in the west direction towards natural drain/Nala.   

 

Date – 07/12/2021 

--xxooxx-- 
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r\-
F nnef.ure - l_

Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEI{ TRIAUNAL
PRINCIPAI BENCH. NEW DELHI

{By Video Confer€ncing}

Original Application No . 84 l2O2OlWzl

Dhananjy Bativant Kokate and Orc. Applicart(s)

Respondent(s)Union of India & Ors.

Date of hearing: 17.11.2020

CORAM: HOI'BLE MR. ITUATICE ADARSH IlIr![AR GOEL, CIIATRPERSOIIgol{'BLE lltR" JuaTIcE SHEO r(UMAR SINGII, iruDICTA! IIEUBER
HON'BLE DR. SATYAWAN SINGH GARAYAT, I'XFERT ![EI{BEi
IIO!{'BLE DR. ACIN I{AI!DA, E (PERT IUEMAER

Mr Saurabh Kulkami, Advocare

Mr Rahul cdg, Advocate lor PMc

ORDER

1. crievance in this applicatiolr is against setting up of a carbage

Processing Plant at Survey No. Sr/10, Ambegaon Bk., pune_4I1046, in

violation of envfonmental norms. The appticants have inter_atia al:leF]ed

that the site is close to residential a.ea and a drain and thus the

operation of lhe plant will be hazardous ro the pubtic health. It is also

menlioned that the site caught firc on 01.1r.2O2O makng the residential

area like a gas chamber. Such incidents can again take place. The site

therefore, needs to be shifted to any other appropriate place.

2. Before considering the matter, we direct constitution of a joint

Committee oI CPCB, State pCB and Collector, pune. The State pCB lvill

be the nodal agency for compliance and coordination. The said
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Committee may look into the gievance arld take such fu he! action qs

may be found necessary, folowing due process of taq/.

3. Ar1 action take[ report may be filed before the next date by e_l:1ail

atjudicial-ng@Aov.in preferably in the form of sesrchable pDF/ OCR

Support PDF and not in the form of Image pDF.

A copy of this orde! be for&laded to the CPCB, the Statc I€B and
Colector, PuDe by email fo! cornpli€rce.

The appticsnts may serve a set of papers on the CI'JB; the State
PCB and Colector, pure and file an sjfidavit of sewice within one neek
from today.

List for further cqnsideration on 24.03.2021.

Adarsh Kuoar co€1, Cp

S.K. Singh, JM

Dr. S.S. carbyal, EM

Dr. Nagin Nanda, EM
November 17, 2020
Original Application No . 84 I2O2ON{4
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Annexure*t.A

Item No.08

4. The learned starding

who has been nominateal as

counset appearing for th€ respondent 40. 4

the Nodal agency, woutd submit that the sire

(Pune Bench)

"'-BS3Si;l'Jy",g;Ty;,"*
(By Video Conferencing)

Original Application No . 84 /202O(WZ)

Dhananjay Balwanr Kokate & Anr_
Applicant

Versus

Union of India & Ors. 
Respondent(s)

Date of hearing: 2I .Og .2021

**' 
X3il:3;3 ffi *iilp"#;*lt;f,ffJ*T*""*TR - *,*,"

Applicdt : M., p.ash6rt Bhat h/fMr. Saurabh Kulkami, AdvocaG
Respondent I 

il:' 9tr1"i';:;llfJ:,1;E1"1;;;6po**,"" ,". 
"-o 

r"""'1

ORDER

l. This Tribunal in conrinuarion of the earlier order dated IZ.tt.2O2O,
is passing the following order_

2. The teamed counset appeaing for the original appiica.nt would
submit that though the order constituting thejoint committee ca&e to be
passed as early as 17.I L202O, the order is yet to be comptied with, hence
prays for appropdat€ orders.

3. The learned standing couns€l appeanng for the .espondent no. s
would subrnit thal the site inspection was i

tor short accommodation to f'e ,n" ,"*"o" 

on on on'o2landpravs

ctocuments. 
ply affidavit with suppoting
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insp€ction Eas made on 09.09.2021 and certain aalditional particula.rs
are sought for, fiom Ure respondent no. S and hence prays for €hort
accommodation to tile the report with supporting docume[ts. The report
of the joint cohDittee as well as rcply altdavit of the ,espondent no. s
with supporting docuD€nts, if sny, be filed before the next date of
hearing.

CaL on 22.11.2021.

M. Sath]€narayanan, JM

Dr. Arun Kunar Verma, EM

September 21, 2O2l

8i 
inar Apprication No . 84/2o2o(tv4
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Annerure- lL
Dy. Muaicipal Comnissioaer
Solid Waste Marage|Dcat
Punc Municipal Comoration
Outwrrd NotS!0rnl252q
u^rct -l1t oqlt|2l

'l'o,
1'hc ttcgional Officcr (tte),
rvr:rtrnmsltr:t lrollulion Control lroard

subjcct:- Information,cEardino Joinl,Visjt at Ambcgaon plant on d t.Og/Ogn[2l.I{cfcrcncc-r. MpCB Applicarioi no: UAN MICB_;"S;_;riid:ffi ;;;r;5?0
2. Maharashtra polulion conrrol no^ra, .ut- ,"gl;ui"i#,;"" pune l, visitrcpon.
3. Clarificalion in the authorisaljon applicalion, solid waste m4n3g6nsnqpu4smunicipal corporarion, ourward no. swM/ I zzs, a^., ziioiiizt.4. Joint visit of MpcB,CpcB,coll""r". 

"ri". 
-_o,,iinc 

vunicipatCorporation oflicials at Arbbegaon plant on 09/09/2021.

Pune MuJicipar corporalion has appried for authorisation under solid wasteManagcrnent Rulcs, 2016 to MpCB vide refer"n"" no. r O. rr4"i"ri"i.*.r#i*,,,.r, OOO _oconrposr ar sr.no. 5l/t0 Ambeeaon u"d-k, p".; ; I i;;;. 'i""*ii,li,, 
.r",* 

.,on *MPCB,CpCB,coltector office and pune^M_unicipA oin"Uf, uis;tii;H;" ptanl sile on09/09/2021. As pe! instructions given by offi"i"fr, o""il" Jarnl"e"".i','#lij'^ ,r*r*.
Planl pame: MRF, RDF and Compost Ambcgaon Budruk.
rrant Lapaciry: 200 MTPD-
Planl Operator: ; Aadarsh Bharat Enviro pvt.Ltd.
Planr location ! Sr.no, 5ll10 Ambegaon Budruk, pune 4l1046.

Joint visitcd commi$ee has asked for following Information about the llant_

1,.

Information
rcquircd

Clarification

Total plot arca, Fxisting Tolal plor area-ffi
plun u, curbug" pro"e.r'"J,i* '""''" rs rcservcd in Developmcnt

Total plot area in hand - 3313.? sa.mt.
Proposed area - 46g6.3 sq.mrr.
Total area is rot ir hand today. Details are shown in draft salction
devclopment layout plan copy with marking ofExisting plant.
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An n ex ure -lN-
DeputyCommissioner
Solid Warte Management Deor
Pune MLrnjc/p€l Corpqrat on
Ourward NotSWMO/3\i13
Dare:- yl /to

---------------._!e qF8:o.d o.r -.p.
\4rhd a5hlra % -r or Cortro, Boaro
re8/onatoff.e
JogCentre I d F oor. Wa,(ddcwao,
uro pune M!mbaiRoad
Pune,41t 003

sub: OA No.84/2020 {WZ) befo.e NcTpfincipa, bench, New D€lh:. .

Ret: 1)MpcB Apptjcatjon No. UAN,r,"r.*ir1,,",",i,i." ii",.Xff:#:y;ft:[::t?::'J,.""#i:lJl,jif ,

i:ijii:i:;ui!:: :li,ff i;: tril.,",;L'"11',1#: : :i ;liTn"
4)Joinr visir ofMPcB, c8cB, c(
o-rusnon prun, oni .0"n-- 

"rllector otfhe and Pune Municipal corporation officiars at
rr,!u Flat.e, l,.pcg, iao, 2une _a , dared \ov 1/, 2021

The pune M!nrcrpat Cofpor.rion has,i
MRFr J, A-Le8"o1 Lid.,^ ,;":.r;;;; ;,:":::]ed 

2oo \'' r caDdc,rv pe, d,y waire p,occss,r8 o,.nr
per sanctioned deveproment ,,"". ;; 

";-1i':":f G.PP G'rba8e ProcessinB Prant reservation as
authorrzation unuer soria -".," ;";:r;;"";;n, 

M!nrcipa I corporation has arso appried ror the

As pF, r\e dbo,"e \Ct cor.r cas. we
!nder sec 14, 1s f€ad witn *"r",, * iL.*oi.jcrlrnishing 

foltowing ;nformarion fo. the apptjcarion

1J Appl'cation for authorizaiion to Idr.a1/ag/2o2o. \4PcB No uaNMPcs*Msw-AUTrr- 0000000570 on

1] .l': - 
,:, 

": 
, 
:::,c 

processins srarreo rror_ d:.2a/ost2o2o

;j ;:l il;i:1,::ii'J:.,::J:"i,il1::11'l:i:,a z'e2,a, orv wasre was o.ocessed

not in function. on rrre by unknowo peopte from the same dale pJanr is
5) Ae pe' re t o'r€o ,1 rhe Aop.,cdr on p^

fe! 2020 bv curtins down 
"ur""r.r, ,r"ll 

h's iljegdllv started waste processing fac/rtjes from

. nio v"e cutting wu, do"" o, or..l,r"'lll"i-il-E 
norrorrect and based on ra;e inrormatjon.

., 'o'* r o'v rvp" oi r";: "";;":T;:;'lion 
or sa'd prant was h proeress on reb .2020

"',# 
""lff;:l) ;;1:,:;;;;:1,:::.::jt- to:;".,,on No,ps. 808/24l/cR,!08/Dp

on !e&e No.s1 (part) atso developmen]s-::"oT 
c::bae: 

frocessinB 
prdnt (GPP-3 reservarion

rotncaton ,ro.res-rsr:7c,1;;;:;;;;,Tl;il:Tl;,,iff::;.;l:.li:l,y:.i_:.:Jl:
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. 
Chronology ofthe events regard;ng Sanctioned Development plan ofAmbegaon Bk. i5,no.51--''-..''_,"."r"rr

] ,i::' I Date [--- E,,€nrs_ .-_,_l *","J'I

reservation Hence the plant has been constructed on cpp reservation. The procedure fo. Dpsanction is a5 follows:-

I

r. qt

r'otNo. Pl\tc
1sy'/cR

-22

2t/03/20as nft er considerins sueseiiliniiii-o
received by it from plbtic and ptannine
commj$ee, modified drafi Dp was pubtished
!1991,!9cr i9j?8 ofMRrp acr, 1e66.
Aftef considerins repo;-f th; pt-r";il;-
commirte€, Genlral6ody, pMC decide; that
no change in the draft Di i. r."q,,i"1; '
submitted it to Govt ofMaharashtia fo.

plan of 2005 proposed
to be sanctioned

l_ __i
ueve opmenr ptan
shows { Gpp )garbag€

rdJervation

In sanctioned
Developme!rt ptan
(cPP )garbage
Processing pla.t
reservation is remains

Srnction

caroa8e processing ptant {Gpp_3

5 9t-1 yE P/sa n crjon/U q,1 I ar t Z/OZ/ZOtq

Reseryatjon on s!rvey No.51 (parfly), Also
uevetopment ptan s.fctroned by Govt. of
Mahafrshtra Urban Devetoomenr
D_epartm,"nt under Sect,on 31of MRTp Act
rybb v de Notificitrof No TpS-1813/Cn-

h*****"*^
(Ajeit teshmukh)

CePuty Municipat Commissionef

6"i 
a:"" 

"ff 

,:;"? TilJ :i : "

Events

11/09/1991 Extens;on of pMC ti,riic.
Ambegaon bodruk was inctuded in pMC
lim;ts (No reservations were a olted tillyet.)

Oruft Oou"topr*t ptrnt of e"t"nOea ri.it
was prepared and p!bljshed by pMC vide
resoruflon ro. 388, dated 27h2/20A2 hr
suggestrons and objections ofth€ public ds
persection 26 ofthe MRTp act, 1966.

27 /12/2002

etanning Committee haslGmtttea itsienort
aner suggestions and objecrions receivej

r;nal aevetopmentJtan sr"ciio"ia 
"t" -- 

-
Go-v1. notjficarion No. TpS 1EO8/247/CR-
I4o8/Dp sancrioned/ uo-rr. ;;;;,;;;;; b"
Urban Developmef t Depadment

'.:.
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Annexure- V 

PHOTOGRAPHS DURING SITE VISIT OF THE COMMITTEE ON 09.09.2021 

  

Auto Feeding Conveyer 
 

Trommels 
 

  
          

          Feeding Conveyer, Magnetic sepeartor  
 

    Shredder 
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                              Feeding Conveyers, trommels etc 

    
Open space within the Shed 

 

  
 

       West Side of the Shed showing dry waste mostly plastic waste 
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   North West Side of Shed within Plant Boundary 
 

   North Side of Shed within Plant boundary 
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Annexure-VI 
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Central Pollution Contlol Board

UPC-II

Annercqi.e-W

Date: 15{+2019

OFFICE MEMORANDUM

SVB.'ECIt -. Cldtiftcgtio, on Eulfer Zone cuidelines, issued by CPCB,

CPCB issued guidelineson Buffer Zone aroqnd wa5te processingand disposll facilities in
Aprll.zot.

Subsequently, Centrat Monitoring Committee constituled under Solid Waste
ManaSement Rulet 2016 suggested Mo[t & cc to revis:t the buffef zone in ,especL of
distance. The Centra I pollution ControlBoard i'|lts 1g2d meerlng agreed for revisiting of
Guidelihes.

It is decid€d that following changes have bern made as mentioned at page n0.13 of
aforesald 6uidelines;

1. Land of 2fi1-500 m from the bou ndary ol the pro.essing unit is exctuded for sefling
up the feciltles but lt is mandato.y outside the prolect site as .No dev€lopmeit
area" foa g0 yea6.

2. ,No developm€nt atea" can be utlllzed tor agri€ult trc puapos€,

(A, Sudhakar)
Member Secretary

To,

0cs per list attached)
All SPCBs/pCCs
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